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IN THE CENIRAL ADMII'I]BTRAT&IVE TRIBJMNAL, JAIPUR BENCI

JAIPUR,
0,~,1.€642/23 Dt, of order: 29,1,1994
Mahendra : Applicant
Vs,
Unien of India & Onr. : Respordents
Mr .D.C.Gupta ¢ Counsel for @pplicant

CORAM:
Hon'ble Mr.Gopal Krishna, Mémber(Judl,)
Hor'ble Mr.0.P.,Sharm&, Member(Adm.).

PER HON' BLE MR.GOPAL KKISHNA, MBMBER(JUDL).

Applicant Mahendr®, in this apprlication unier Sec,

Q0

19 of the Administrative Trikunils Act, 1525, hac called
in question the verbkdl termindtion of hic services w.,e.f,
22,7.88 @and he has also prayed that the responients be
directed to regularise his services as Chowkidsr in the

regulsr pay scale from the date of his initial appeoint-

ment with all concteguenti’al henefits,

2. The &pplicént’'s case is that he was appointed as
Chovwkidar in the office of the Concervetion Asszistant
(C.A.), Archaeolongical Survey of Inii&, &t Charatpur, on
Daily Wages w.e.f. 11.£.86. He continued to work on
daily wagees till 22,7.82 but his services wer; verbally
termiﬁited on that date. The verbal order of termination
i= @dszdiled on the ground thdt the same was mdle without
complying with the provisionc contained im Sec.25~F. of
the Industrisl Disputes Act, 1947, It is alsc iileged
that before terminating his services no retreachmant
compensation @s envisaged by Sec.25~F' of the I.D.Act
wae paid npor the ipﬁiicant was given any notlce or pay.
This applicint had edrlier filed an O.A., before this
Trikbunsl on the sams szject claiming the sape relief
anl it was 3ecided by @n order of this Tribupal Jdated
20,1.92 (Annx.,A-2) that since the applicant had neither

mle & reprezentation to the concerned aunthority nor he

Cﬁﬁwﬁg h@d &pproached the concerned duthority urder the I, D,Act

0.2.
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before dgitating the mitter in this Tribunmal, the said
0.4, No.324/8% precented by this very applicant was held
to be not maintsinable and ac such it was dismissed, The
applicant has now méde & represenrtition to the concerned
authority vide Annv . A-3 dated 16,€.92, However, the
ledarred countel for the applicant admites that the apvli-
cant has till J&te not approached the concerrned anthority
under the I.D Act, in view of the observations ride by
this Bench of the‘Tribunil while deciding the applicant's
earlier 0.A, in regird to the came mitter on 20,1.92. The
position therefore, rem®ins the same. Relying on (1993)
25 ATC 797 RameShnKumir.& Ors. Vs, Union of Irdis, decided
by the Chaniigérh Bench of the Tritunal, it is held that
this métter cénnot he entertiéined at this stége &8t the
applicant 4id not aporoach the apprepriate forum under

InBushi af DHk
the[Act in the first instance.

3. We, therefore, hold that this application umlar

Sec.15{(1) of the Administrative Tribunals Act, 1985,.is

riot miintiinkble and the sSame [ dicmissed &t the

adniss ion stage,

Ckh@%u
(0.P.SHarmm ) (Gopal Krichna)
Member (A) Member (J)




